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OA 578/90

Shyam Sunder Lal ... Applicant
Versus

Unicn of India and others «os Regpondents

CORAM:

For the Applican see Mr. Shiv Kumat,
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v the Respondents ees M. Mznish Bhandari

ORDER

PEF HOT'BLE MP, SOPAL TRISHIA, VICE CHAIPMAN

Applicant, Shyam Sunder Lal, in chiz application u/s 19 of the
Ahmﬁs&aUVeTfﬂurTs%ﬁ,lgﬂ,rﬁeprya,fx|ymﬂmﬁ1Uw impaagried
memerandum dated 22,10, wﬂ/19.11;90, at Amwi A-3, by which thz pznalty of
raduction to on: grade below i.z. in the acale Fa.1200-2040 (FP) on pay

1200/- (FM.) for a2 pericd of thise vears with fucure effect was

proposed to be enhanced o that of vemoval from servics

2. Wz have he2ard the learnad comnssl for the partiss and have

inet the

o

. The impugned memcrandum iz a show-canze notice ag
propozed znhancement of penzliy b thak of removal from servics.  The
learn=d counel for the applicant hés stated thac the applicant has
Irzady retired from servies in the monkth of  Sepiember, 1995, on
21.12.90, th:z Trikunal had directsd, by way of inczrim velizf, that the
szrvicea of the applicant zhall nobt be ferminated £ill further orders.
This order was not vacaizd ac any subs=quent stage of the procesdings of
thiz CA. Zincs the applicant haz vatired in September,” 1995 without his
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1@ving been teiminatsd by taking furihsr achion in response to
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the notice Ann.A-2, the prezent OA haz become infructuous.

1. The OA iz accordingly dismizesed as having bzcoms infoactucus.
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‘ (GOFAL FRASHNA)
MEMBER (A) VICE CHAIRMAN



